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Respt Shri S.K« Pandey.

By order dated 10*10.2003 in  0,A.
386/2001, the respondents were d irected
to examine the claim o f the applicant and
a fter  obtaining the approval/sanction make
a payment o f  in te r e s t  to the applicant. The
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counter reply f i le d  by tl'ie respondents c lea r ly
shovis th a t the in te r e s t  has been calcu lated
for the period o f delayed payment o f  the pension.
and amount o f  Ra. 94 has a lso  been ordered to
be paid* We fin d  th at the orders have been
complied w ith , contempt i s  made out.

. Proceedings are cbropped. N otices are discharged..
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